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SHRI NIREN GHOSH : There is no 

mention at all of what we put there. 

Legal  action  against  Air  India    Pilots 

32. SHRI VISWANATHA MENON : 
DR. 2.  A.  AHMAD   : 

Will the Minnister of TOURISM 
AND CIVIL AVIATION be pleased to 
state   : 

(a) the number of Air-India pilots dis-
missed from service for participation in the 
recent strike; 

(b) whether Government have any 
proposal to initiate legal action against 
those •who participated in the strike; and 

(c) if not, the reasons therefor ? 
THE MINISTER OF TOURISM 

AND CIVIL AVIATION (SHRI RAJ 
BAHADUR) : (a) Three. 

(b) and (c). Prosecutions have been 
launched against 14 pilots under section 
26Jand against five pilots under sections 
26 and 27 of the Industrial Disputes Act, 
1947. 

SHRI VISWANATHA MENON : My 
supplementary question is, will the 
Minister take a lenient view of the workers 
who were involved in this strike? 

SHRI RAJ BAHADUR : We have 
been very considerate and very patient, 
and that is exactly our stand even now. 
But the question depends upon the breach 
of the law and its consequences. 

SHRI KHURSHED ALAM KHAN ; 
May 1 know from the hon. Minister how 
the service conditions of Air India pilots 
compare with those of BOAC or Pan Am, 
and whether there also, they are working 
under the slip system or not  ? 

SHRI RAJ BAHADUR : The slip 
system is more or less the order of the day 
now, and the major airlines are operating 
on that basis. Essentially, however, it is a 
management function to decide the pattern 
of operations.    And the only issue that 

The question was actually asked on 
the floor of the House by Shri Viswanatha 
Menon. 

rose in this unhappy episode was who will 
determine the pattern of operation and crew 
scheduling. That was exactly the point. So far 
as comparisons are concerned, the rest 
period, the flight period and the duty period 
for pilots in Air India, which are governed by 
bilateral agreements are quite favourable as 
compared with those in the TWA or Air 
France or Pan Am or some other airlines. I do 
not think that any other thing will be relevant 
in this context. 

SHRI   SUBRAMANIAN   SWAMY   : 
It has come in the papres and it is being con-
firmed by official spokesmen that due to the 
strike, Air India lost Rs. 8-1/2 crores and that 
the amount that they expect to save by this 
new system is something of the order of Rs. 
30 lakhs at the maximum. Now, I want to 
understand what is the Government's policy. It 
is stated by the Government that this new 
system is introduced for economic reasons. 
That means, for a saving of Rs. 30 lakhs per 
year, you have lost Rs. 8-1/2 crores. You 
could have had the system running for 20 
years on that basis. Would the Minister 
enlighten us how he has saved money ?. 

SHRI RAJ BAHADUR : My hon. friend 
seems to be greviously misinformed. The 
amount is not Rs. 30 lakhs , it is much more 
than that. It is Rs. 75 lakhs per annum, 
approximately Rs. 75 lakhs per annum. That 
is, however, not the issue. The issue is one of 
[plugging the hole once for ever and stopping 
the leakage for ever or to con tinue with these 
holes all the time. 

SHRI SUBRAMANIAN SWAMY : 
How much did you lose by the strike ? 

SHRI RAJ BAHADUR : That 1 have 
already said. And you have said. It is about 
Rs. 8J crores. But that is not relevant. The 
relevant question is whether management will 
manage or nobody will manage.   It will all 
be confusion. 

SHRI NIREN GHOSH : That is not the 
relevant point. The management can manage 
only in collaboration with the employees. 

SHRI BHUPESH GUPTA: The question 
is, do you call it relevant ? The question is 
what you consider to be relevant. 

SHRI BABUBHAI M. CHINAI : In view 
of the fact that gross indiscipline has been 
displayed by these pilots by going on 
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illegal strike and the Government has shouwn 
leniency to an extent which is anybody's 
expectation, will the Minister give an as-
surance that it is the management which is 
going to manage and that it will not be dic-
tated to by any pilots or workers in any 
organisation of the Government  ? 

SHRI. RAJ BAHADUR : Even if the 
management consists of all the representa-
tives of labour, even if that management 
comprises wholly of workers, it will have to 
be allowed to manage. Therefore, I say, 
management function has been vindicated, 
apart from the other factors. 

SHRI NIREN GHOSH : Vindicated at 
the cost of the country's ruin. 

SHRI RAJ BAHADUR : I would say 
that the very existence of a public sector 
industry has been vindicated and saved by 
this particular process. Otherwise, it would 
all be in a confusion, and we cannot really 
allow it. Our trade unions must also deliver 
the goods and they should not really off and 
on disrupt the working. 

SHRI RABI RAY : Are you an idea! 
employer ? 

SHRI KALYAN ROY : I think three 
Pilots have been dismissed and even after 
that they are being persecuted. Cases have 
been launched against them. Would the 
Minister deal with the Union as there have 
been changes in the office bearers and with-
draw the cases which have been filed against 
them under the Industrial Disputes Act ? 

SHRI RAJ BAHADUR : First of all, 
they have not been "persecuted"; they have 
only been prosecuted for offences apparen-
tly committed by them. Secondly, Sir, if 
there has been a breach of law, cases have 
been filed by the Ministry of Labour. I 
cannot decide it myself. Then, just now the 
opinion has been expressed that so much loss 
has been caused. This is also to be taken into 
account. And it has also to be considered 
that a case of prosecution is not merely for 
punishment of an offence, because a 
punishment is not merely punitive, it has 
also got a preventive and exemplary aspect 
according to the ordinary rules of 
jurisprudence. 

SHRI P. K. KUNJACHEN : In the 
Indian Airlines and in the Air India also 
there were certain service conditions which 
were agreed to between the management and 

the Union. They have been unilaterally 
changed and they imposed certain new ser-
vice conditions. That was the reason for the 
Pilots going in for a strike. May 1 know, Sir, 
what has been achieved by imposing these 
new conditions ? What has been achieved by 
the Government or the management ? Have 
they gained anything financially or has 
discipline been enforced ? What has been 
gained ? Because new conditions were 
imposed on the Pilots, they were forced to 
strike work. What has keen gained by this ? 

SHRI RAJ BAHADUR : I would like to 
remove the impression from my hon'ble 
friend's mind that any new conditions has 
been imposed. 

SHRI KALYAN ROY : Why have you 
been guided by the Tatas ? 

SHRI P.K. KUNJACHEN : In the Air 
India and in the Indian Airlines the service 
was running normally. The management 
imposed certain conditions. The mana-
gement claims that is the right of the mana-
gement to impose new conditions while the 
Pilots say that the new conditions have been 
imposed without consulting them. Sir, 
whenever a new condition is sought to be im-
posed on the Pilots the Government of the 
management must be prepared to consult 
them. As the management has done it 
unilaterally it has caused to the nation a loss 
running into crores of rupees. What has been 
gained by this ? 

SHRI RAJ BAHADUR : I am afraid the 
Member is spending too much breath on a 
matter which is clear as daylight.   I would 
say that it is a completely wrong and faulty 
impression   that   any     of      the    service 
conditions have  been changed much   less 
unilaterally     changed.     The      condition 
in . respect   of  rest  period,   flight    time 
and   duty time for  pilots     was   agreed to  
under  a  written  bilateral   agreement, ,' a 
copy of which is here.   Not an iota of itihas 
been changed.   No new condition has been    
imposed    absolutely.   Even    within the 
parameters of these conditions since all the 
world over this pattern has come to be 
recognised and is acceptable as more eco-
nomical and a more efficient way of opera-
tion—the B.O.A.C. has done it.   Others have 
done it—the Air India also wanted to do it.   
The matter kept on pending  for over nine 
months. 
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SHRI KALYAN ROY : There was 

strike in the B.O.A.C. Nobody was dis-
missed. 

SHRI RAJ BAHADUR : It is your 
obsession. 

SHRI SUBRAMANIAN SWAMY : 
Give them the same scales as are given by 
the Singapore Airlines. 

SHRI RAJ BAHADUR : Singapore 
Airlines is not an I.A.T.A. member. We can 
not compare our conditions with them. If 
you ask me for that then what about the 
genera! wage structure in the country ? 
Compared to the general wage structure of 
the country, the wages of the Pilots are not 
small; they are in the highest pay packet 
category of the country. Let us remember 
that.. 

(Interruption by Shri Nlren Ghosh) 
SHRI KALYAN ROY : This system 

should be introduced for the Ministers also. 

SHRI RAJ BAHADUR : Please 
remember that what the Member is getting 
by way of allowances for attending the Con-
sultative Committee meetings and other 
meetings compares highly favourably with 
the Ministers' salary and allowances... 

SHRI KALYAN ROY : A sum of Rs. 
48,000 is spent only for your furniture. 

SHRI RAJ BAHADUR : If he has got 
any grievance about that he can bargain for 
it. The question here is different. No 
condition has been changed. No unilateral 
action has been taken. In the case of the 
Indian Airlines all that they wanted was to 
correlate the number and strength of a 
particular shift with the workload. When 
they tried to do it they protested. They said 
"No, no". You must keep the same strength 
irrespective of workload in a shift. I was 
saying that in this case also, within the 
limitations and parameters of the rest period, 
duty period and flight period, they 
themselves followed this pattern. This is not 
a new pattern; they asked for the slip pattern 
earlier; they had done it in 1963, 1964 or 
1965; this was nothing new. But because 
perhaps they were always staging a sort of 
industrial dispute and getting away with it, 
this time the management thought whether 
they should be allowed to do like this or 
not. That was the whole issue. 

SHRI KRISHAN KANT : Sir, I would 
suggest that since Question No. 49 also' is a 
similar one, both these questions can be 
taken up together if you permit. 

SHRI MAHAVIR TYAGI  : Yes. 
MR. CHAIRMAN : Question No. 49 

also may be taken up if you want to reply. 
SHRI   PRANAB   MUKHERJEE  : It 

is not exactly identical. 
SHRI C. SUBRAMAN1AM : It brings in 

other aspects. (Interruption). We have to go 
into the judgments and I think .. . 

SHRI KRISHAN KANT : That will 
come in the first one also. 

(Interruptions) 
SHRI BHUPESH GUPTA : We cannot 

hear. Hon. Members there should keep a 
little quiet so that we can hear. After all, 
smugglers are a great institution. 

SHRI PRANAB MUKHERJEE : They 
are more important people than the politi-
cians. 

 
|The question was   actually asked on the 
floor of the House by Shri V.K. Sakhlecha 


